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1., |22.11.95. " 'in this o,n. e app11Cant ” leaae
‘ oePkS a dlrection to the respondentd @%6— ‘EEHBLfg'

to regularlse him in . the ad.hoc ‘

'p§dﬁotiqnal posﬁs‘i.e. in the post qf//éjgg// *’ﬁfﬁ@ﬂ
Mate from 1.4.83; in the post of 1 QQJL ‘ fﬁ ?%
Mason Mistry from‘l.3.85 and Works '71

Mistrv from 19.5.88. The applicant A oo
_nas sahmltted several reoreseutatlous_wf 7

to thm'r@soondeqts that his juniors /ééh//

have been considered and appointed

to these higher promotional posts.

ignoring his claim. He @ited the '§:éwf 4¥%an) égl_
promotion order of one Gobardhan

Mohanty to the pé;t of PW.I. Gr.,II \ Zi)
vide letter No.SPM/CTC/E/NGA1-834
dated 6.9.93 and another junior Sri
K.V.Narayan to the post of BR.l/G-' /)

IIT without giving promotion to him, —

The applicant had submitted sever \\\ A
representations before respondent Z)‘" | (1
No.3 on 9.9.93, 30.3.95 and 20.4.55 q%geﬂn A
for giving him promoticn to the post of
IOW Gr ., IITI. 1In particular, in the

representaticn of the Secretary, SERMU,
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Cuttack Branch-II addressed to the Chief Project
Manager, S.E.Railvay,Cuttack dated 14.9.93 vide
Annexure-4 attention of the Chief Project Manager,
respondent No,3 has been drawn to the alleged
violation of the policy guidelines in Annexure-7 of
theChief Personnel Officer dated 17.3.1989 inaspuch
as a person from the Open Line would have got;gg?é
than one promotion in the Construction Branch
whereas other}'persons have got three promotions
to the detriment and denial of the claims of tha
applicants. To the similar effect, is representaticn
to the Chief Froject Manager, respondent No.3 of
the General Secretary, SERMU,Calcutta besides
the personal representations of the applicant.
The latest representations of the applicant are
Annexures-6/1 dt.26.4.95 and Adnexure—6/2 dt.laT 596

Without cdnsidering the other aspects
in this C.a., this C.A. can be dlSpoSed of by
glVlQJ a suitable dlrectloq to responqut No.3
Chief Project Madaqer,S E Rallway, Bhubaneswar.
Respondent No.3 shall dispose of the representaticns
pending before him for a long time after hearing
the applicant in person aand going through the averments
made in the O.A., and also in tne lloht of the policy
guidelines laid down for ‘this ourwose by the Chief
Personnel OFf1CeL, GRC,Calcutta in his letter dt.
17.3.1939(a xurm-?) ithin a perlod of six weeks
from the date of receipt of a copy of this order by
pa551ng a speaking and reasoned order and communicate
the same“to the appllcant The 0.a. is disposed of
accordlqgly. '

Copy of this ordef be hdﬂded over to the

counsel for tne app11Cdnt on proper a0pllCathO..
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